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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. No 306/2016
(M.A. No. 562/2016 & M.A. No. 1237/2018)
WITH
M.A. No. 380/2017
(I.A. No. 8/2017)
IN
W.P. (C) No. 426/1992

Social Action for Forest and Environent(SAFE) ...Applicant(s)
' Versus

Union Of India & Ors.(Earlier titled as D.K. Joshi

Vs. Union of India & Ors.) ...Respondent(s)

WITH
D.K. Joshi ...Applicant(s)
Versus
Chief Secretary of U.P. & Ors. ...Respondent(s)

Status Report on behalf §f State of U.P in compliance of order dated
29.07.2019

Most Respectfully Showeth:-

1. That vide order dated 29.07.2019, the Hon’ble Tribunal accepted the
report filed by CPCB on 13.12.2018 and directed taking of immediate
steps and also required the State of Uttar Pradesh to furnish
performance guarantee in the sum of Rs. 25 Crores to the satisfaction of
the CPCB to comply with the timelines in the action plan.

2. It is pertinent to mention here that the Hon’ble Supreme Court vide
order dated 16.08.2019 has stayed the performance guarantee of Rs.25
Crores in favour of the answering respondent. The copy of
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order of the Hon’ble Supreme Court dated 16.08.2019 is annexed
herewith as Annexure-A.

. It is most respectfully submitted that the matter pertains to Urban
Development Department of State of U.P. Therefore the department has
already submitted an action taken report dated 23.04.2019 in
compliance of Hon’ble Tribunal’s order dated 29.01.2019.

. It is respectfully submitted that in compliance of the order dated
29.07.2019 of the Hon’ble Tribunal the Urban Development
Department, U.P. is filing the present status/ progress report in
cumulative tabular as follows. The copy of order dated 29.07.2019 of the
Hon’ble Tribunal is annexed herewith as Annexure-B.

In the order passed in OA No. 306/2016 Social Action for Forest &
Environment (SAFE) Vs. Union of India & Ors, with regard to drinking
water supply, sewerage, drainage system & solid waste disposal in the
city of Agra as well as the areas coming under the Cantonment Board,
Agra and eco-sensitive zone of Taj Trapezium Zone, the Hon’ble
Tribunal has accepted the report of Expert Committee constituted by the
Tribunal vide order 13.12.2018. The Expert committee comprises of
Chairman of CPCB, nominee of NEERI and the District Magistrate
Agra. Hon’ble Tribunal, after accepting the report of the Expert
Committee, has passed various directions. Hon’ble NGT in its order
dated 26.04.2019 has directed the State of Uttar Pradesh to immediately
take steps in terms of the recommendations in the report. The status of
compliance of order dated 26.04.2019 passed by this Hon’ble Tribunal
has been reviewed and point wise compliance status is detailed as

below:- !



Direction/Order

Compliance/
Action Taken

Time Bound Action

Plan for compliance

Present Status as on
09.08.2019

Issues related

to compliance of SWM Rules, 2016

Discharge of MSW into river

This work of putting screen on

The bar screens on 51

Yamuna through drains be | drains has been taken up in past as | drains are installed
stopped immediately by way | well. The issue is with its|and arrangement are
of installation of bar-screens | maintenance. The screens need to | made  for regular
at appropriate places and | be regularly cleaned of solid | cleaning of all the
removal of arresting through | wastes trapped. So, it will be in | drains taken place.
mechanical means. order to put up the screen with | (ANNEXURE-C)

arrangements of maintenance.

There are 90 drains identified in

Agra, 29 of them are tapped in

STP.In remaining 61 drains, 10

drains have already screens

installed. At present 51 drains are

without screens.
Revise- the bye-laws in | The bye-laws on user charges, spot | Complied.
accordance with SWM Rules. | fines etc. has been published by | The enforcement of
2016 as presently, there are no | the AMC on 22.04.2018. these bye-laws are

provisions for collection of
user fee, tipping fee., spot fine

A total of approximately Rs. 1.25
crore has been collected as user

made more effective
as under:

for violations of rules and | fees and 15.6 Lakh as spot fines | 1- User Charge
notification regarding | for violation of various waste - 1,85,8000.00
prohibition or littering/ waste | management rules. 2- Spot  Fine -
burning. 220.00 3- Litter Fine -
1,32,050.00
4-  Polythene Fine -
1,68,300.00
5- Burning waste
fine - 1,32,600.00
(Annexure-D)
The  exercise/  practices | The Municipal Commissioner, | At  Present
adopted made by local bodies | Agra and his team of officers have DTDC

/ authorities for management
of solid waste at Indore can be

visited Indore twice in last two

Collection of 91.66%.

years. They have studied the | The 100% DTDC are
studied and replicated at | system and are in the process of | achieved  upto
Agra. implementing it. 31 December

The Nagar Nigam has Door to | 2019.

Door  Collection of 91.66% (Annexure-E)

Households. A brief detail about

various practises followed in

Nagar Nigam is attached herewith

as .
Establishment of treatment | M/s. SPAAK BrasonPvt. Ltd. Has | Work will be
facilities like Waste to Energy | been  selected  in 2016  for | commenced
Plant and similar facilities establishing Waste to Energy

')F,
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associated with release of air
emissions may be considered
in down-wind directions of
the city based on wind-rose
diagrams.

plant. The proposed capacity of the
plant is
500 TPD
to 750MTD.
The construction of plant is held
up due to moratorium in TTZ area
imposed by the MoEFCC& CC.
The WTE plant is categorised in
Red category by CPCB, and
MoEFCC has imposed moratorium
on red industries in TTZ.

WTE being environmental
infrastructure should be taken out
of red category.

extendable up

after  clearance is
obtained from Hon’ble
Supreme Court for the
project.

5. | Information, Education and
Communication (IEC) is the
key for  solid  waste
management.

Various IEC activities have been
undertaken by AMC on sustained
basis.

Details are annexed herewith as

Complied.

IEC is a continuous
exercise and the same
is being done
regularly as under
Source Segregation.
(Annexure-F).

6. | NGOs or team of volunteers
are required for creating mass
awareness about segregation
of wet and dry

waste at source
Individual/  bulk
generator/industrial units.

by

The AMC has engaged NGOs for
awareness generation on the
subject of solid waste
management. The NGOs engaged
are: Green Hands,

We Self Depend Area Level
Samiti, ARVA, India Rising, Eco

Hands Welfare Societies, and
Unfold Foundation. Green Hand
(Mrs.RekhaHassija).

Complied.

March 2019 - ward
51,94, 81,44, 78,75,
69, 67, 21, 40, 55, 64
April 2019 - ward 93,
61, 15, 88, 37, 46, 12,
22,50, 54,8

May 2019 - ward 26,
92,96, 97, 4, 73, 89,
27,30,59, 17,65

June 2019 - ward 38,
52,5,62,45,6, 35,

41,

58, 76, 13

July 2019 - 56, 11, 2,
98, 80, 3, 48, 60, 79,
100, 66

August 2019 - 43,90,
19, 33, 18, 86,63,77,
14, 83, 39
(Annexure-G)

Door to Door collection of
segregated solid waste and
scheduling for collection
shall be carried out.

DTDC is already being practiced in
all 100 wards of Agra city. The city

91.66%.
segregation is
wards and AMC is making sustained

average of coverage has reached | time
At present, source | Plan
practised in 40%

AMC has prepared a
detailed ward wise

planning for ensuring
hundred

bound  Action
based on micro

percent
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effort to ensure it becomes 100%.
The Schedule of collection is made
and a fleet of 203 smallvehicles
(consisting of Tata Ace, JSA, Auto
Tippers) is being used for primary
Door to Door collection.

compliance in  31*
December 2019. The
Vehicles required for
DTDC are purchased
as already mentioned
i.e. 262 Nos.

Infrastructure of adequate
capacity need to be
developed for collection of
segregated waste.

There are 93 vehicles in fleet with a
manpower of 4240 are on the roll of
AMC.

In 93 vehicles, 60 are for primary
collection with double compartment.

33 wvehicles are for secondary
transportation.
Besides the above there are 5

companies engaged for Door to Door
collection work. They have their own
vehicles and manpower. The 35
private companies have 200 vehicles
for primary collection. So, 260
vehicles are engaged in primary
collection. So for 3.15 lac
households and other establishment
there are 260 vehicles engaged in
primary collection. So, for 1203
households there is one vehicle.

We are planning under
14" FC to purchase.
The required Vehicles
for bins and Dhallav
Ghar free city as per
details attach.

The Purchase of the
required vehicles are to
be completed before
30 Nov 2019.
(Annexure H)

Transfer stations are to be
optimized for effective
conveyance system.

There are three existing transfer
stations in use. The AMC will
construct 6 more transfer stations in
next six months.

Six Months. - 03 Nos.
Transfer Stations are
Functional and 03 Nos.
are under progress
likely to be complete

up to 30 September
20109.

2 Nos. are proposed
under  Smart City
mission for ABD area.
These are also likely to
be complete within 30"
November 2019.

¥
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10 | Optimization of waste bin | The optimization of bin size will be | As per the plan, we
size as per frequency of | done through study. defined the waste
waste collection be | Sweeping both in morning and night | quantum for each bins
undertaken. Frequency of|is being done in 22 important | and also regulate the
collection should be high in | commercial areas in Agra. collection efficiency.
commercial areas and to be
well intimated to the public.

Evening cleaning and waste
collection from commercial
areas shall be initiated

11 | Integrated Waste | It is submitted that AMC has been | The processing plants
management in the city is | following the recommendation of | will be set up in 1 year
required so that Wet, Dry | managing Wet, Dry and C&D waste | after permission from
and C&D waste can be | separately. the TTZ / MoEF& CC
processed separately. /" Hon’ble Supreme

Court.

12 | Participation of existing | An initiative has been taken by AMC | DTDC dry waste is

manpower like rag pickers, | and so far more than 400 rag pickers being  collected in

recyclers, kabadis shall be
ensured in waste
management in an organised
manner. Dry waste can be
sorted by existing rag
pickers to send to recyclers.

have been integrated in the waste
management stream with help of
community  based  organisations
(AdarshSewaSamiti). The rag
pickers have been issued ID cards.
They have been provided Personal
Protection Equipment (PPE) for their
safety. To increase their capacity,
they have also been given basic
training on waste management and
scgregation of waste. AMC will
continue the process on sustained
basis.

special bags for Dry
waste only by Nagar
Nigam appointed
collection  Agencies.
The waste is being
collected ward wise by
these Agencies and is
brought to the six
specific collection
points on daily basis
where in its is weighed
then by M/S
Nationwide
Management Services
(NWMS). This waste
is transferred to
Material Recovery
facility (MRF) facility
through the vehicles

modified to handle
Dry waste only. At
Material Recovery

Facility (MRF) waste

is segregated manually
and mechanically
(through belt
conveyor) by 60 to 70 |
workers. The

-
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Segregated waste is
further categorized into
15 to 17 categories.
This categorized waste
is then bailed and sent
to recycling facility at
Gajrola and Kashipur,
Uttar Pradesh. The
Non-recyclables  are
sent to Waste to
Energy Plant at
Ghazipur site. As it is
mandatory for Bulk
Waste Generator in the
city to process their
Dry Waste. Hence to
process their waste as
per norms and to meet
the compliance,
facilities are provided
by Agra Nagar Nigam
to them on the basis
pay & usage
(Processing fee rupee
6.00 per Kg. and
collection fee Rupee
1.00 per Kg. per Km.)
M/S Nationwide
Management Services
(NWMS) have setup
Four Dry  Waste
Processing facility of
total capacity 210 TPD
for processing of dry
waste generated by the
Bulk Waste Generator.
Also 120 TPD
Material Recovery
Facility (MRF) has
been setup at Tedi
Bagiya site (NH- 93).
These processing
facilities have been set
up in November 2018
and are in operation. It
is to bring to your kind
attention  that  the
expenditure for 120
TPD Material
Recovery Facility
(MRF) and 6 Dry
Waste Collection

¥
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Points  at  various
location in the city is
borne by M/S
Nationwide
Management Services
which is approx. 3.97
cr. and no expense has
been done by Agra

Nagar Nigam.
I3 | Bio-mining should be done | For the existing landfill site, a|L.O.A. issued and
for disposal or legacy solid | proposal for its closure/capping and | M.O.U.  has  been

waste in a scientific manner.

bio-mining of legacy waste has been
formulated and a sum of Rs.2735
lacs has been estimated for the same.
As of now, Model Code of Conduct
(MCC) is in operation and further
progress shall be made after the
MCC.

signed said Work are
likely to be start within
one month,

14 | Mechanized sweeping shall | All major roads in Agra are cleaned | Complied
be promoted on main paved | daily using 4 Mechanized water Already  Mechanised
road and manual sweeping | spraying and Mechanized cleaning Cleaning are done in
at wards. equipment. Soil strips alongside the | Agra city. The Details

paved roads are also sprayed with are as under :
water every day to prevent dust. 1. Roots Hako City
: Master 1250
2. Truck Mounted
Mechanical Large
Road Sweeping
Machine - VT 650
3. RHINO Power
Sweeper  RDI160
(Roots)
(Annexure I)

I5 | Other  allied  activities | This being a continuous, sustained The Supporting
related to Swachhta such as | exercise, AMC is complying with the Photographs are
nala cleaning, footpath, | direction. attached here for the
rotaries and left turns, green reference.
belts shall also be promoted. (Annexure J)

16 | Biometric attendance | AMC has adopted/initiated ICT | All the Sanitary
system, RFID based system | based  solutions for  effective | workers are monitored

for door to door collection
of solid waste and GPS
based tracking and
monitoring of vehicles need
to be provided.

management of solid waste.

All Vehicles that are involved in
Solid Waste Management are GPS
enabled for Vehicle Tracking
System(VTS), GPS & Biometric
based  handheld device  with
attendance  management  system
application has also been adopted.

A smart city control room is under
construction which shall facilitate all

monitoring related tasks all around | 'has  already  been
the city. installed and 1,500
houses and rest is in

with WCMS app and

their attendance are
marked biometric and
also RFID  based
DTDC collection
mechanism for
planned to installed
QR code in all

3,50,000 households in
the city out of which it

K-
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progress . GPS have
been installed in 98
vehicles  transporting

solid waste and 1,044
dustbins have already
been equipped with
RFID tags to complete
it in all respect the
target data is 30"
November 2019. The
command and control
centers for monitoring
the feed is in the final
stages and phase -1 go
live is planned by
August 15,2019,

17

Shifting of stray animals to
stray shelter be attempted. It
is pertinent to mention that
segregation of waste at
source help to reduce load
on centralised treatment
facility (Waste to Energy
Plant or landfill site). These
practices also reduce
CAPEX and OPEX cost of
waste treatment facility.
Nagar Nigam shall frame
their  action plan for
segregation of waste to
100% and disposing of solid
waste at landfill not more
than 5 %.”

An area of 15 acres has been
identified by AMC for
KanhaGaushala. The State has
approved a project of 9 crore against
which an amount of Rs. 4 crore has
been released. The construction is in
progress. It will be completed in 6
months. The AMC is using a
Gaushala at Baipur in which as on
date more than 1000 stray cattle’s are
kept. The State has given Rs. 2 cr for
fodder.

AMC has also framed a detailed
Action Plan for 100% segregation of
waste.

One Year for 100%
segregation.

The AMC will ensure
processing and try to
bring down the waste
going to landfill by
5%, in 3 years’ time
after clearances from
TTZ and MoEF& CC /
Hon’ble Supreme
Court for processing
plants. For hearing
31th July 2019 date
has been fixed by the
Hon’ble Supreme
Court in the mean time
Municipal Corporation
also planned for 300
TPD wet waste to
compost plant. RFP
has been invited on
date 19.07.2019 and
also approved the same
L.O.A. has been
issued. The Plant
likely to be functional
within 6 months.

A. On the Subject of Drainage, Sewerage & STP

18

Gap: Adequate serage and
tsewerage treatment
facilities are not available in
the city. As a result around
60% of the city is un
sewered and 61% of
untreated sewage is being
discharged into river

It is more important to have proper
O&M of sewerage system (sewer
line, sewage pumping station and
STP) than its construction. There is
no assured fund availability for
O&M, so AMC or Jal Nigam deploy
inexperienced and cheaper
contractor,

The State has awarded
work as “one city one
operator” for maintain
sewer lines, SPS and
STPs, to M/S VA Tech
Wabag Ltd. Chennai.
The Process of signing
of agreement is under

i
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Yamuna.

Untapped drains shall be
tapped within time frame
line and accordingly,
adequate treatment capacity

for treatment of sewage
from  drains shall be
developed.

Agra has population of 19lacs as on
date. The generation of sewage as
per the norms of CPHEEO is 80% of
the per capita water consumption.
The per capita water consumption
norm is 150 Iped. So, for 19 lac
population the requirement of
treatment capacity is 228 MLD.

The installed capacity of 9 STPs is
220.75 MLD.

The project designed earlier are
based on Interception and Diversion
of drains to STP for treatment.
Whereas, the sewerage system is a
closed network  system. The
discharge in a drain depends on
rainfall intensity and catchment. So,
this volume can never be treated at
STP. The projects based on 1&D are
also almost closed for four rainy
months in a year.

The State has laid emphasis on
making the sewerage system a close
system, so projects have been
sanctioned under AMRUT for house
sewerage connections and  sewer
network.

Projects of Rs. 425.56 crore has been
sanctioned for laying new sewer line
and house connections.

A project has been sanctioned under
NamamiGange for new STPs.
Untapped drains will be tapped and a
capacity of 176 MLD is being
created in new projects.

Under NamamiGange Programme a
DPR of Rs. 1174.45crore has been
approved by NMCG.This work has
been proposed to be completed by
the year 2021.

progress. The state is
also creating a State
Level Fund for O&M

of STPs. This will
ensure proper
functioning of the

system in an integrated
manner.

Even the capital city of
Delhi is not sewered in
45% area.

It is difficult to attain
the 100% sewerage in
cities  covering  all
households with sewer
network in near future.
But keeping Agra in
view the State has
sanctioned projects for
sewerage network and
sewer house
connections.

Septage management
project  has  been
approved for Agra
under AMRUT.

The work shall be
monitored to be
completed as  per
timeline proposed in
DPR(By the year
2021).

Water quality of some of the
drains may vary largely
which needs to be assessed
properly before designing
sewage treatment facility.

Water quality of the drains has been
assessed and while executing the
project, it will be ascertained again
and  accordingly the suitable
technology shall be adopted to meet
the effluent standards.

AMC is trying
constructed wet land
technology on Taj East
Drain  under Smart
City project.

20

Drains having low organic
and hydraulic load may be
explored so that natural
treatment system like in-situ

The AMC has planned a treatment

through constructed wetland on Taj
East Drain under Smart City. More
such avenues will be explored.

Different technologies
will be tried as per site
suitability.

3



treatment/ constructed
wetlands/ bio-
remediation/oxidation pond
may be adopted for such
drains.

The quality of treated
sewage can be further
improved (if required) using
bioremediation/ phyto-
remediation /constructed
wetlands technologies
which are cost prohibitive
and does not require power

or any major infrastructure.

These technologies are not cost
prohibitive but they are less cost
intensive and require less expense on
O&M. The use of these technologies
will be further explored.

These methods will be
adopted.

22

The performance of the
STPs is interlinked with the
influent quality and
operating parameters of the
treatment process. A
synergy between the two is
essential  for  optimum
performance of the STPs
which was found lacking in
most of the STPs as the
operators do not possess the
required experience and
knowledge to operate such
plants. An IT based system
synergising the operating
parameters with the influent
quality — will  help  in
improved and steady
performance of STPs. In
nearly all the plant. the
sewage is generally pumped
from intermediate pumping
stations which are managed
manually. For better
management of flow into
the STPs. incorporation or
IT Technology needs to be
probed.

The quality of influent cannot be
controlled in case of Interception and
Diversion projects on drains. As the
STP is designed for a BOD of 250,
the same is hardly ever attained in
I&D projects. This lead to poor
quality sludge and suboptimal
utilization of STPs.

The poor O&M is also because of
small in experienced contractors
engaged for the O&M works.

The State has floated tenders for
selecting vendors on pattern of “One
City One Operator”. In this it is
proposed that the selected bidder will
maintain the sewer line, sewage
pumping stations and the STPs in
entire city. The payment will be
performance based with provision
for third party monitoring. The L-1
bidder has been shortlisted and is
under approval. The State is also
planning to create a State Level Fund
for O&M of STPs by deducting
funds from the State Finance
Commission devolutions.

The Department has also submitted a
proposal of installing SCADA on all
the STPs. The project will ensure
realtime online monitoring of STPs
on important parameters besides
allowing automations at required
levels.

The State has selected
vendor on pattern of
“One City One
Operator”. In this it is
proposed that the
selected bidder will
maintain  the sewer
line, sewage pumping
stations and the STPs
in entire city. The
payment  will be
performance based
with provision for third
party monitoring. The
L-1 bidder has already
been awarded the
work. The State is also
planning to create a
State Level fund for
O&M of STPs by
deducting funds from
the State Finance
Commission
devolutions. The
Department has also
submitted a proposal
of installing SCADA
on all the STPs. The
project will ensure real
time online monitoring
of STPs on important
parameters besides
allowing automations
at required levels.

23

New  STPs  shall be
developed considering new
standards for treated
effluent or sewage.

The new standards in Agra have not
changed, the BOD of effluent is still
30.

24

Adequate funds may be

A total of Rs.425 crore has been

There is sufficient fund

'SF/
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sanctioned by appropriate

authorities so that the
projects related to
establishment or SW
management, Sewerage

STPs and Water supply may
be executed without further
delay. Realistic timelines for
their execution be fixed
considering the gravity of
problem.

sanctioned under AMRUT and
Rs.1174 crore has been sanctioned
under Namami Gange.

available  for  the
required works. The
speedy and quality

execution is important,
which in turn depends
on permissions.

B. On the Subject of Water Suppl

<

25

Gap: There is deficit of 156
MLD in demand and supply
of fresh water.

The city of Agra doesn't
have adequate basic civic
amenities in respect of water
supply, sewerage, sewage
treatment and solid waste
management. The gaps have
been clearly mentioned in
the respective sections.

As a result, all the
components . or the
environment viz. air. surface
water land and inhabitants
of the city are exposed to
varying degree or pollution
and threat.

The population of Agra in 2019 is 19
lacs. Taking the CPHEEO norms the
per capita water supply in metros
should be 150 Ipcd. Based on above
calculations the demand will be 285
MLD. The bulk and industrial
demand is 76.97 MLD and 38.84
MLD respectively (total 115 MLD).
But billing by JalSansthan is only for
39 MLD against 115 MLD of bulk
and industrial demands. Taking
floating population demand of 3
MLD, the total demand is 403 MLD.

The State has executed the Ganga Jal
project, which has brought 342 MLD
water to Agra. The MBBR plant at
Sikandara has installed capacity of
144 MLD. The installed capacity of
treatment in Agra is 513 MLD. The
WTPs at JeevaniMandi are under
renovation and the Ganga jal water
will reach JeevaniMandi WTP once
NHALI permission is granted. So, the
total available water in Agra will be
513 MLD against demand of 403
MLD. So, there is sufficient water
available. The issue is of taking that
water to zonal pumping stations /
CWR / OHTs meaning thereby the
transmission lines / feeder mains
need to be strengthened.

The Department is considering
projects of Rs.199.54 under AMRUT
for approval for coverage of new
areas and house connections.

Smart city has also provided for Rs.

Details are annexed
herewith as
Annexure-
k




142.50crore project for water supply
and 102 crore for sewerage in
Tajganj Area.

26 | The respective departments | The State Government is committed | Details are annexed
require  additional man- | to provide support/capacity building | herewith as
power, capacity building | for respective departments. Annexure- L
and funds to overcome the
problem of " environmental
degradation and restore
normal conditions.

27 | The time-lines estimated/ | The timeline as presented by the Details are annexed
quoted by respective | departments shall be honoured. herewith as
departments for execution Annexure- M
of the projects are required
to be firm.

28 | The departments are also Details are annexed

facing difficulties in getting
necessary  environmental
clearances due to temporary
moratorium in TTZ area
which restricts
Establishment/ expansion or
even treatment facilities
such as CETP, STP,
BMWTF and Waste to
Energy Plants (WTE) etc. In
view of the above, subject-
wise recommendations &
suggestions have already
been made in the respective
sections for compliance at
the level concerned stake-
holders.

At present, temporary moratorium is
in force in TTZ area. Due to this,
establishment of STPs and Solid
Waste Processing plants  comes
under restricted category; hence in

interest of projects related to
environmental infrastructure,
clearances  should be granted

expeditiously.

herewith as
Annexure N

C. Other Specific Directions

29 | Deployment  of trained | Jal Nigam has sufficient trained staff | Details are annexed
manpower and  capacity | for the works. herewith as
building or existing Staff Annexure O
may be undertaken so that
all projects can be executed
at the earliest.

30 | Issue  of  Environmental | The expeditious clearances | Details are annexed
Clearances for | in long pending cases of Solid waste | herewith as

establishment or treatment
facilities which help in
abatement of pollution may
be resolved quickly.
Thereafter these treatment
plants like Waste to Energy
Plant and similar facilities
associated with release or
air  emissions may be
considered in down-wind

Processing plants / STPs will be of
immense help. The matter need to be
taken up with the Hon’ble Supreme
Court and the MoEFCC.

Annexure P




directions of the city based
on wind-rose diagrams.

CONCLUSION

Further, it is most respectfully prayed that the Hon’ble Tribunal must consider
the efforts taken by the answering respondent in complying with the said
directions and bringing to the satisfaction of this Hon’ble Tribunal.

Threrfore, sum more time is prayed to complete the remaining issues at the

carliest.
New DetnT
Dated- 23 -l0]9 Through
PRIYANKA SWAMI
Advocate

Standing Counsel for

State of Uttar Pradesh

D-21, LGF, Jangpura Extension,
New Delhi-110014,

E-mail-
advpriyankaswami@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. No 306/2016
(M.A. No. 562/2016 &amp; M.A. No. 1237/2018)
WITH
M.A. No. 380/2017
(I.A. No. 8/2017)
IN

W.P. (C) No. 426/1992
Social Action for Forest and Environment ... Applicant(s)
Versus
Union of India &amp Ors ...Respondent(s)
WITH
D.K. Joshi ...Applicant(s)
Versus
Chief Secretary of U.P. &amp; Ors. ...Respondent(s)
AFFIDAVIT f N

I, Arun Prakash, S/o Sh. P.N. Chaurasia , aged out 52 yrs, presentl y p sted as/
Nagar Ayukt, Nagar Nigam, Agra, Uttar Prades do ﬁeres% !%léml um‘\z{ﬁd

state as under:

1. That I, the above named deponent, am well conversant with the facts of the present.
case based on official records and I am duly authorized to swear the present
affidavit.

2. That the accompanying action taken report has been drafted under my instructions
and the contents thereof are true and correct to my knowledge based on official
records. The annexure are true copies of their respective originals.

3. That the contents of the accompanying action taken report are true and correct to the
best of my knowledge and belief and no part of it is false and nothing has been there

from.
IDENTIFIED By B@_
DEPONENT
VERIFICATION -

Verified and signcd at NmD on thlS day of"\7-3/ 10/19, That the contents of the above
affidavit are true and correct to the best of my knowledge. No part of it is false, and

///’;ﬁ v othing material has been concealed.

O 0@

%ﬂ

;m/ﬂ © P Banga\) %—

WL wagere |l ATH= oy DEPONENT
, ary | e
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ITEM NO.20+57 COURT NO.7 SECTION XVII
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
CIVIL APPEAL Diary No(s). 25275/2019
(Arising out of impugned final judgment and order dated 29-01-
2019 in OA No. 306/2016 02-05-2019 in RA No. 32/2019 passed by
the National Green Tribunal)
THE STATE OF UTTAR PRADESH & ORS. Appellant(s)
VERSUS
DK JOSHI & ORS. Respondent(s)

( IA N0.117529/2019-CONDONATION OF DELAY IN FILING )
WITH
DIARY NO.25388/2019

FOR ADMISSION AND IA NO.121811/2019 - EXEMPTION FROM FILING O.T.
AND TA NO.121810/2019 - CONDONATION OF DELAY IN FILING APPEAL)

Date : 16-08-2019 These appeals were called on for hearing
today.

CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE HEMANT GUPTA

For Petitioner(s) Mr. Tushar Mehta, S.G.
Ms. Madhavi Divan, ASG
Ms. Aishwarya Bhati, AAG
Mr. Ravindra Raizada, Sr. Adv.
Mr. Mukesh Kumar Singh, Adv.
Mr. Merusagar Samantary, Adv.
Mr. Nachiketa Joshi, Adv.
Smita Choudhury, Adv.
Mr. K. Lvikang Michael, adv.
Mr. Rajeev Kumar Dubey, Adv.
Mr. Ghanshyam Singh, Adv.
Mr. Ashiwan Mishra, Adv.
Mr. G.S. Makar, AOR
Mr. Kamlendra Mishra, AOR

nature Nat Veritied

sﬁi%quespondent(s)

I
e, 20

13:00 1215
bl

5

UPON hearing the counsel the Court made the following

1



8%
ORDER

CIVIL APPEAL Diary No(s). 25275/2019

Delay condoned.

Admit.

There shall be stay of the direction to furnish
performance guarantee of Rs.25 crores to the satisfaction of

the Central Pollution Control Board, in the meanwhile.

DIARY NO.25388/2019

Delay condoned.
Admit.
There shall be an interim stay of operation of the para

15 of the impugned order, in the meanwhile.

(GEETA AHUJA) (SUNIL KUMAR RAJVANSHI)
COURT MASTER (SH) BRANCH OFFICER



ANNF&UQ@ FB ’

78\

Item No. 02 & 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 306/2016
(M.A. No. 562/2016 & M.A. No. 1237/2018)
WITH
M.A. No. 380/2017
(I.A. No. 8/2007)

IN
W.P. (C) No. 426/1992

Social Action for Forest and Environment (SAFE) Applicant(s)

Versus

Union of India & Ors. (Earlier titled as D.K. Joshi

Vs. Union of India & Ors.) Respondent(s)

WITH

D. K. Joshi Applicant(s)
Versus

Chief Secretary of U.P. & Ors. Respondent(s)

(Compliance Report filed by Dept. of Urban Development with M.A.
No. 562/2016 for interim relief, M.A. No. 1237/2018 for filing
additional document, M.A. No. 380/2017:- Reply by applicant to the
status report of the State of U.P)

Date of hearing: 29.07.2019

CORAM: ' HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Ms. Meeral Gopal, Mr. Rahul Choudhary,
Advocates
For Respondent (s): Mr. Sharad Chauhan, Advocate for R-12-23

Mr. Pradeep Misra, Mr. Daleep Dhyani,
Advocates for UPPCB

Mr. Raj Kumar, Advocate for CPCB

Ms. Deep Sikha Bharati, Advocate for State of
U.P

Ms. Sakshi Popli, Ms, Ekta Khanawat, Advocate
for MoEF&CC
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Ms. Priyanka Swami with Pramod Swarup, Sr.

Advocate for Agra Municipal Corporation

Ms. Shoba Ramamoorthy, Mr. Sri Ram J.

Thalapathy, Advocates for R-10

ORDER

The issue for consideration is compliance of Solid Waste Management
Rules, 2016, Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016 and Bio-medical Waste
Management Rules, 2016 in the city of Agra as well as the areas
coming under the Cantonment Board, Agra and eco-sensitive zone of
Taj Trapezium Zone.
Matter was last reviewed vide order dated 29.01.2019 in the light of
report of the committee constituted by this Tribunal of which CPCB
was the nodal agency. The report of the CPCB dated 13.12.2018
showed that on field visit, huge gap was found with regard to
treatment capacity of the solid waste and the generation of solid
waste. 690 TPD solid waste was being disposed of in the landfill site
without any treatment. The gap deficit with regard to water supply
was 156 MLD. On the subject of drainage, sewerage and STP, the gap
was 60%. 216 MLD i.e 61% of untreated sewage was being
discharged into the River Yamuna. The Tribunal accepted the said
report and directed taking of immediate steps and also required the
State of Uttar Pradesh to furnish performance guarantee in the sum

of Rs. 25 Crores to the satisfaction of the CPCB to comply with the

timelines in the action plan.

Though an action taken report has been filed by the Principal

Secretary, Urban Development on 23.04.2019, with regard to the
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sewage treatment, it is stated that L-1 firm was shortlisted but final
decision is to be taken. It was difficult to attain 100% sewerage
treatment in near future. Screens are to be installed to prevent
dumping of solid waste into the River Yamuna. Vehicles will be
procured for collection of waste. The gap in treatment of waste will be
solved once the clearance for processing plant is obtained. The plant

will be set up in one year after permission.

Further report dated 27.07.2019 has been filed by the Urban
Development Department, during the course of hearing to the fact
that screens have been installed on 51 drains and arrangements are
being made for regular collection of waste. Waste processing will
commence after clearance is obtained. There is a plan to purchase
vehicles for collection of waste. Dry waste was being collected and
brought to six collection points and then transferred to material
recovery facility. Manual and mechanical segregation is being done
and segregated waste was being sent to recycling facility, non-

recyclables are sent to the waste management plant.

The above reports show very little progress. The gaps noticed in the
order dated 29.01.2019 have not been fully addressed. There is
nothing to show that the gap with regard to treatment capacity of
solid waste to the tune of 690 TPD as noted in para 10 of the order
has been met, nor the gap of 156 MLD in water supply as noted in
para 10 or treating 61% of untreated sewage which was being
discharged into River Yamuna as noted in para 14, have been
addressed. The performance guarantee to be furnished in terms of

para 24 within one month of the order has not been furnished. Only



7
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plea is that the matter is pending before the Hon’ble Supreme Court.
[t is not the case that any stay has been granted. In absence of stay,
time bound direction in the order of this Tribunal is required to be
complied with. Mere pendency of matter in the Hon’ble Supreme
Court cannot by itself be a ground not to comply with the order of
this Tribunal. Let the necessary steps be expeditiously executed and
performance guarantee furnished in terms of para No. 24 of the order
dated 29.01.2019 within two weeks, failing which the coercive
measures will have to be taken. An affidavit of compliance may be
filed in this regard. |

A further compliance report may also be furnished on progress made
in cumulative tabular form, indicating progress against each head
month wise by 31.10.2019 by email at judicial-ngt@gov.in. The
timeline must be prompt having regard to the serious implications on

environment and public health on account of long time continued

failure of State.
The applicant is at liberty to file response to the report.

List for further consideration on 29.11.2019.

Adarsh Kumar Goel, CP
S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
July 29, 2019
Original Application No. 306/2016
AK
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ANNEXURE - E'

AGRA NAGAR NIGAM, AGRA f
SUMMARY OF Door to Door Collection —
Status of D2D collection _~: -~ »coe -
No. of
Sr. | Total Ward A N No. of HH Target
No. | Wards ares AR EEICy e Total Number of | covered by T Percentage of
Covered HouseHolds D2D £ HH covered
. percentage
collection

1 16 16 TAJ GANJ ARVA ASSOCIATES 66881 61762 100% 92.35%

OM OMTORS & . -
2 22 22 HARI PARWAT CONSTRUCTION 81066 77367 100% 95.44%

SPAAK GLOBAL AGRA
3 29 29 CHHATA WASTE MANAGEMENT 144568 129723 100% 89.73%
PVT.LTD
S R MAP TECHNOLOGY
4 17 | 57 LOHA MANDI WASTE MANAGEMENT PVT. 77111 71626 100% 92.89%
LTD.

SOCIETY FOR EDUCATION " 5
5 16 16 SHAH GANJ AND WELFARE FOR ALL 61991 55123 100% 88.92%
100 100 431617 395601 100% 91.66%

go’s
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Wet Waste Processing Plant 4 TPD

For the processing of wet waste from Bulk waste generators in the first phase plant of 4 MTD
capacity will be installed. The Scientific Disposal Plant will be fully automatic based on
Netherlands technology of waste to compost which will treat based from hotel, marriage hall,
RWA, Group housing Society (Processing fee Rupees 12500.00 per Ton, based collection fee/
Tipping Fee rupees 1000.00 per ton/km) on pay and used basis by M/S Nationwide waste
Management Service will provide for development, supply, installation and maintenance by
establishing common processing facility and processing the waste. Agra Nagar Nigam will
Facilitate to operator to provide 750 Sq. meter, at the rate of rupees 1.00 per Sq meter/year lease
rent. Operator has made expenditure for civil Infrastructure including boundary wall, floor, Shed
and machinery, which is estimated to be rupees 4.75 Cr, M/S Nationwide Waste Management
Service is also supposed to inspire and aware by IEC activity to the Bulk waste Generator
regarding the resources which are generated by the segregation of wet and dry waste and by
meeting the environmental norms by doing the same. For doing so, the company shall also
integrate Door to Door Collection companies Campaigns meetings, Rag pickers by various

scheme and Bulk waste generators. Also, Plantation and beautification on all four sides of the

plant is under progress.
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Material Recovery Facility (MRF) Centre, Tedi Bagiya Plant 120 TPD

DTDC dry waste is being collected in special bags for Dry waste only by Nagar Nigam
appointed collection Agencies. The waste is being collected ward wise by these Agencies and is
brought to the six specific collection points on daily basis where in its is weighed then by M/S
Nationwide Management Services (NWMS). This waste is transferred to Material Recovery
facility (MRF) facility through the vehicles modified to handled Dry waste only. At Material
Recovery Facility (MRF) waste is segregated manually and mechanically (through belt
conveyor) by 60 to 70 workers. The segregated waste is further categorized into 15 to 17
categories. This categorized waste is then bailed and sent to recycling facility at Gajrola and
Kashipur, Uttar Pradesh. The Non-recyclables are sent to Waste to Energy Plant at Ghazipur site.
As it is mandatory for Bulk Waste Generator in the city to process their Dry Waste. Hence to
process their waste as per norms and to meet the compliance, facilities are provided by Agra
Nagar Nigam to them on the basis pay & usage (Processing fee rupee 6.00 per Kg. and collection
fee Rupee 1.00 per Kg. per Km.) M/S Nationwide Management Services (NWMS) have setup
Four Dry Waste Processing facility of total capacity 210 TPD for processing of dry waste
generated by the Bulk Waste Generator. Also 120 TPD Material Recovery Facility (MRF) has
been setup at Tedi Bagiya site (NH- 93). These processing facilities have been set up in
November 2018 and are in operation. It is to bring to your kind attention that the expenditure for
120 TPD Material Recovery Facility (MRF) and 6 Dry Waste Collection Points at various
location in the city is borne by M/S Nationwide Management Services which is approx. 3.97 cr.

and no expense has been done by Agra Nagar Nigam.
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Transfer Station
Three transfer stations have been set up to avoid the waste on the road in the city, where the
transfer stations have been made at the following places to keep the wet and dry garbage separate
after doing the door to door collection.
1- Tajganj Poorvi gate,
2- Tajganj Purani Mandi,
3- LSB.T.
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Waste to Compost Plant

20 MTD plant is working in the site situated in Kuberpur, with wet waste collected in the

city, where the City Compost is being prepared.
The 2 MTD compost plant making flowers to compost has been prepared in Rajnagar, by

which the compost is being prepared daily.
2 MTD plant has been prepared in Rajnagar for making compost from wet waste and 1 MTD

plant has been set up in Transport Nagar.
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ANNEXVRE - R

RMAT FOR INFORMATION WRT WATER SUPPLY OF AGRA CITY

e reported during
2003

AMajor Issue
Identificd

Sugpestive Measures

“Tresent Statuy

Remarks / Any
Additionul
Informatiog

e — e

Present demand
445 MLD

(Domestic 326) + Bulk demand (76 97} + Industrial
demand (38 84) Flaating demand (3.17)
Treatment enpacity (WTP) = S13 MLD

Suurce of water (345 MLD Ganga Water + 168

MLD Yamuna Water)

[ December
2024

Tor meet out the Gap
demand and availability o
water supply
mfiastructure, 2 ppp
amounting Rs. 12795 ¢
and s 71.59 ¢r. has been
sent to GallP for approval
Tur halance ared

Ao WA SUPPLY
Water Denwind 2006, 320 e Shon fall of 62 54 B-‘lwdn.nlhcg:lps identjlied,
MLD MLD following measures 7
projects suggested
Water etmand -2011: 359 e 55104 MLD ’
MLD piped water
needed by 2024
— e ) 0 Wiler Leaks i
Wa pply-2006: pipes and fo  Water Supply renewal
appurtenances works
258 MLD
*  Poor Raw water
uality o Water supply
distribution network
= Supply  durations
- 8 hours 7 dlay
o Misuse ol
community - hand
ks o Construction of I'umpmr
Stations and Water Work

“Renewal af 144 MLD treatment plant recently has
been completed amd renewal of 225 ML treatment
plank sitated at Jeoni Mandi under progress.

fexcluding area covered m
Smart ¢ty & ADA),
another  PFR of Rs
1465.50 cr also has been

1250 km. water supply detrbution neiworh i

avanluble in Agra city.

Phiere is o gap of almost $40 km. and afmost 350
b okl pipe Jine required  replacement  afier

vonpletion of design hife,

submitted to Govt. of U,P
vide letter na. 114 1/3mm
o w67 i
15.11.2018 by
Commissioner, Agra,

. These DPR&PFRs will
cover the entire uncovered

A separite WTT il be reqiired fof trans Yamuna

mewal A city

Lanting storage capacity of OIT and CWRs is
120590 kE against requirement of 172800 ki (Year
210 k1, i the storage

2018). Su there is o gap of §2
capikity.

area of Agra city.
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OFFICE OF THE GENERAL MANAGER, YAMUNA POLLUTION CONTROL UNIT U,P. JAL NIGAM, AGRA
Detalls of Sowage Treatment Plant [STP) In Uttar Pradesh

ouueoSwWe)) AQ pauuedy

D:\BACKUP\2019\Agra\GM Office\Exce\STP Suchna 2019 xisSheet10

s. ’ ULB Nameo STPName  jilocationof| Deslgn Current Year of O&M Agency STP Yechnology| Expansion Numberof | 3sTP
No. plant / Capacity |Operating Load | Commissioning possibllity at | pumping fwincd
_ :”5“':' (MLD}) {MLD) samesite (Y/N)|  stations | treatment

r?;\n ‘:y linked to this | of Septage
ste {Y/n)
15 Apra Agra 220.75
Dhandhupura 1.00 70.00 70.00 2000-01 jal Nigam UASD Yy 7
Peclakhar 0.00 10.00 9,50 2000-01 fal Nigam wsp Y 3
Nagla Burhi 0.00 2.25 3.50 1999-2000 Jal Nigam Wwsp N 1 .
Jaganpur 1.00 14.00 13.00 2010-11 lal Nigam UASB Y 2 .
evrl Road 1.00 12,00 7.00 2010-11 jal Nigam UASD ¥ 1
Bichpuri 2.00 40.00 19.00 2011-12 lal Nigam UASD Y 5 Y
WDhandhupura 1.00 24.00 19.00 2012-13 jal Nigam UASE N 4
Bichpuri 2.00 36.00 3.00 2018 ADA SBR Y 1 -
Kalindi Vihar 0.00 4.50 2.50 2016 ADA UASB 1 .
TOTAL 146.50
PROJECT MANAGER GENERAL M:NAGER
Y.P.CU.
;; ’;X‘/‘ $ 3‘%11‘ . Y.P,C.U.
wada i T, T A
ATl

@ 4
>/



Sewe Yege M+UOYR In ﬁgpq

S. s‘:.!"(‘;e'fage Programmo/Sewer Laying Soweragn Network (Kem)
Ko nes Authority Existing Totai
ot . YAP-IUPJN | 25.55
1 i Northern Zone | Under YAP JI-UPJN " 36.50 10855
N Under INNURM-UPJN A 46.50 o
' Under YAP [I-UPJN b 34.90
Ll:l'nder JNNURM-UPJN , 26.50 .
5 Weslern Zona nder Slate Sector (Raj Nagar) | 05.50
£y Sﬂc.andraYo;naAvas& Vikas f 13540
_ Parishad i 80.00 ‘
ey Shastripuram-ADA ___08.50 .
"3 ;_smz:m-m | A,A‘mlu“"*‘“‘”“"“" PLRgANEL: 01.40 9140
X " Under Stite Socior R revpa sy
4 (SMZonN | anmpagan; UPN B B oo
| 1 KalindiVahar- ADA - 3800
| Trans Yamuna Coloay AB C.- ; ;
| B |Ean2ma | Avas&ViknsPanshad 03.13 s123 |
R Trans Yanwna Phase-lf - '
g s Avasavgmpmhad, 02 10 .
iy | TIZ--UPIN - 69.00 —1
o Ta‘Ga"JZ‘m JNNURM UPJN 1. s2ss ' TAER
8 lCenlralZone JNNURM UPJN 20.71.3- 1 wn
, - _GBrand Total ;  Hepad
- Say Sha3akm
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No.: Pr-11013/5/2018 Ofo Dir (T-11)) NMCG

National Mission for Clean Ganga
Ministry of Water Resources, River Development & Ganga Rejuvenation

Government of India

1 Floor, MDC National Stadium
.India Gate, New Delhi — 110002

Dated: :2,\] December, 2018

To,
The Project Dircctor

UP State Ganga River Conservation Agency.
Government of Uttar Pradesh,

2, Lal Bahadur Shastri Marg,

Lucknow-226001

Subject: Administrative Approval and Expenditure- Sanction for the project
‘Rehabilitation/Renovation of Agra Sewerage scheme (I&D works)' in Uttar
Pradesh State under the ‘Namami Gange' Programme at an estimated cost of
Rs. 857.26 Crores (Eight Hundred Fifty Seven Crores and Twenty Six Lakhs
Only) under Hybrid Annuity based PPP mode. .

Sir, ;

| am directed to convey the Administrative Approval and Expenditure Sanction
for the project on ‘Rehabilitation/Renovation of Agra sewerage scheme (I&D
works)' in U.P. State under Namami Gange Programme at estimated cost of Rs.
857.26 crore (Eight Hundred Fifty Seven-Crores and Twenty Six Lakhs Only)
under Hybrid Annuity based PPP mode with 100% central funding with the following

major project components:

a) Construction of 3 nos STPs of 100, 35, 31 MLD

b) Construction of 10 nos decentralized STPs of 9.38 MLD
¢) 18D of drains - 61 nos

d) Laying of rising main-17.61km

€) Laying of sewer for tapping -6.12 km

f) Construction of sumps - 7 nos )

9) Renovation of sewage Pumping Station (SPS)-10 nos
h) Renovation of sewage treatment plant (STP)-2 nos

i) Renovation of Interception works — 3 nos

) Upgradation of STPs (Chlorination) - 3 nos

k) Operation & maintenance for 15 years

& . Page 1 0f13
@ FPE
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2. The project : &

» ﬂplementing !:‘1 N p\::ll be ?pfemented on hybrid annuity based PPP mode. Fo
Vehicle (SPV) — méggéi the Sl_e!e;,tgd Bidder shall incorporate a Special P\.;rpm;
it L M) oncessionaire under Indian Companies Act 2013, The

shall be entered between UP Jal Nigam, NMCG and the

Concessicnaire.
3. The summa : B .
ry of project cost is given below and detailed cost break-up is at

Annexure-l.

s to_be borne by Central Governimsg t R
] AL At Nt SR
‘of Agra-sewe rage sc

4. The capital works costs are on current prices exclusive of the applicable interest
payable on the balance capital payment {o be made post commissioning as per
wer costs are as per current prices,

concessionaire agreement. The Q&M and po
znd actual payments 10 te made may vary based on indexation, actual sewage
yeated etc. in accordance with the concession agreement.

_ Administrative Approval and Expenditure Sanction for the project is granted

subjected to the conditions as per Annexure -l
6. The period of complation of th2 project is 24 (Twenty

of award of wark as per Annexure - 1, and 15 year
The works have o te awarded within six months from the date of issue of AA&ES.

7. The graniee institution i.e ‘yuar Pradesh Rajya Ganga Nadi Sanrankshan
Abhikaran’, the State Programme Management Group (SPMG), is an agency of
the State Government constituted with the objective of serving as the dedicated

institution for effective impfeman:ation of the NGRBA programme activities at the
State level, and the State is responsible in the long term for the conservation and

health of the State’s stretch of the river Ganga. 5
8. NMCG shall appoint 2 Project Engineer (Owner's Engineer) for super\{ision and
certification of project progress during construction and operation pe_nod. Fees
Charges for availing the services of the Project Engineer shall be paid from the

from the Project Preparation & Supervision charges payable 10 UPJ!\I.
for the project to take up

9. The ‘Uttar Pradesh Jal Nigam' is the exaculing -agency . _
11D and STP Works pertaining to pollution abatement of the River Yamuna in the

identfied areas of Agra, uttar pradesh along river yamuna on hybrid annuity based

Four) months from the date
s Operation & Maintenance.

e ensured by UPJN.

PPP model. il b
10.The compliance with the observations of TPA & NMCG will B !
Further, UPJN may ensure that there -are no overlaps with the works being

: page 20f13
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3) PS to Director General, Executive Director (Finance), Executive Director

(Technical), Executive Director (Admin), NMCG, N. Delhi
4) NMCG Officials / Sanction Folder /Guard File/Computer Cell, MIS/ NMCG.

Qb

(Nityananda Ray)
Deputy Secretary, SMD

Page 4 0f 13
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Annexu;e.!

gmmary of cost :
fewcrage scheriis (go"‘fz project proposal of "Rehabilitation/Renovation of Agra
orks)" in Uttar Pradesh under Namami Gange Programme

25>\

T e
\

s’

NO. Iltems Quantity (;:ﬁ:‘igi:“ Remarks
=5 . 2 — 3 s | s
~—a | ltems on which centage is admissible .
—3 | Interception of drains
B T

Rehabilitation of old interception wo_rks 3 nos. 75.00|
”'"TTﬂtercepticn of new drains 61 nos. 1716.02 | )
~ | Sub Total mtorccpbons 1791.02
_—

2 _ll_niejfcptmg Sewers
| By open trench method 469km - 816.36
: 1800 mm,

By trenchless method, 600 m 800.00
| Sub Total Sewers 4,69 km 1616.36
—3 | Sewage Pumping Stations (SPS)
— | Rehabilitation of existing SPS, '
2035/2050 10 nos. 3500.00
"New SPS, 2035/2050 7 nos. 4874.60
Sub Total SPS 8374.60
4 | Rising mains, mm/m "17.61 km 2210.32
5  Sewage Trcatment Plants
' . 9.38 Mid, 10
Decentralized STPs —" 2000.00
| _| New Centralized STPs . 0.00
: Augmentation of capacity of existing 166 MLD, 3
; STPs | nos 20000.00
| Upgradation of existing STPs .| 4 nos 858.60
“Online monitoring / Local Control Station
(LCS) / Master Control Station (MCS) of
| STPs and SPS 7 nos 542.66
____SCADA atIPS 0.00
_____| Sub Total STPs 23401.26
| Misc. works . 218.81
6 | Special T&P . 352.40

Scanned by CamScanner
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Total Cost

HEIEY

. ‘ﬁ% - [tems. _| .- Quantity (Rs. In Lakh) Remarks
— | Sub Total (A) Basic Capital Cost 37964.77 \
—B | Centage |
— | Cost of project preparation 1518.59 |

"@ 4% as per NGRBA guidelines \
maximum)
— | Cost of project supervision 1518.59
@ 4% as per NGRBA guidelines
(maximum)
L
Cost of project supervision- e azepfpsermmnn 1oy s ) ) 1708.41
e To be
@ 4.5% to be bome by State Govt. g?ﬁeby |
Govt.
| SubTotal B 3037.18 | 1708.41
C |GST@ 12% 4555.77 | On A*
—; Items on which no centage is
admissible
O&M cost for 1%15 years 17033.00 | *
(Excluding electricity & Fuel)
GST on O&M @12% 0.00|"
Power connection 759.33
GST on power connection @18% 000"
| Land acquisition : 0.00
Environmental Sanitation and
Management Plan (ESAMP) 379.65
| Communication & Public Outreach 189.82
Governance and Accountability Plan
| (GAPP) 189.82
! Labour cess 379.65
| | SubTotal D 18931.27
g | Electricity & Fuel charges during 15
| years’ O&M 21237.00 | *
___[Total Cost of project A+B+C+D+E _ 85726.00
Py @/
_ Ay, 97 FTH Page 6 of 13
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Annexure II

conditions' on Administrative Approval an;'.i Expondituro Sunafan fae i ploject
on "Rehabilitation/Renovation of Agra sewerage-scheme DA Yol a5
in Uttar Pradesh under Namami Gange Programme

1.0 General Conditions:

i - ‘Uttar Pradesh Ganga Nadi Sanrakshan Abhikaran', the State Programme
Management Group (SPMG), whichis a registered sociely, shall be responsible
for overall planning, management and effective implementation of the project
al stata level. '

The Uttar Pradesh Jal Nigam (UPJN) shall be the Executing Agency (EA) for
uity based PPP mode. As lhe

Pr111911.011

3 the project to be implemented under Hybrid Ann
per provisions laid down in the NGRBA programme framework, under the

uidance of the SPMG, and overall monitoring of the National Mission for clean

———
g Ganga (NMCG), UPJN shall work in close coordination and consultation with
Cra the concerned ULB for successful implementation of the project.
i i The project will be executed in Hybrid Annuity based PPP model and needs lo
g be suitably aligned with the 'Strategic Sanitation Plan'/ 'City Sanitation Plan/
v ‘Master Plan' for Agra city. Also, synergy shall be ensured with other
kel Central/State sponsored programme like ._JnNURM. UIDSSMT elc. in the city of
il Agra to avoid any overiap / duplication.
- iv. - The cost towards 15 years Operation and Maintenance (O & M) has been
el included in the project cost. Hoviever, Operation and Maintenance (O & M) of
o the project for the pericd beyond 15 years will be responsibility of the State
i Government/ Urban Local Body. Sustainable revenue generation from
" ‘ beneficiaries, re-use of treated effluent and waste to energy etc. shall be
3 encouraged.
- v. The project is to be implemented within 24 months excluding bidding period.
s State Government/ Executing Agency shall follow the applicable procurement
=7 procedures.
gt vi. The project shall meet treated water quality standard as per applicable
standards.
e Wi The installation of trash arresting rack and its regular O&M at the mouth of
- meeting point of all drains with river Yamuna and adequate provision for
s handling septage in the STP facility will be part of this project.
7 k  UPJN will submit a revised DPR before bidding, based compliance to
! observations of TPA. NMCG and EC recommendations.
- X The land for the STP. MPS and any other-project requirement will need to be

~ Pprovided by the State Government of Uttar Pradesh.
4 Stale Government/ Executing Agency shall comply with all the observations of
TPA/ NMCG before bidding and during implementation wherever possible.

%ﬂ ; %/'
% | ‘ R, 4ge 70f13
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xi. State Government Execuling Agency shall generate wastewater flow data
(drain), wastewater characteristics and river waler quality monitoring through
actual moniloring and analysis at regular intervals (at-least monthly basis).
xii No untrealed municipal wastéwater should be allowed to fail in lpe Yamuna
River in Agra district. Further State need 9 explore the alternatives for the
recycling of treated waste water in local settings to ré

«v  The activities proposed under the project shall con
Legislations, any judicial orders in force at the site
programme framework.

w. - UPJN shall ensure that the concessionaire :
implementation of the works should be based on extensive survey. Proper
investigation, should be carried out before execution to achieve economy In the
proposal as well as to avoid any shortfall in the design as per CPHEEO manual.

wi, Standard procedure as indicated in the CPHEEO mangal on Sewerage &
Sewage Treatment and codes of practice of BIS will be strictly followed.

duce fresh water demand.
form o all Environmental
of work and the NGRBA

shall commence detailed design &

£ Joof bt Joeed f‘f é?}a Eod l = é i bl 1 o é

P s

=" " The Execuling Agency would Take "Consent fo Esfabiish” and “Consent to
Operate for STPs from the State Pollution Cantrol Board.

wii.  Progress of implementation of the project shall be closely monitored by the
state Government of Uttar Pradesh /SPMG so as to ensure that the project is
completed within the stipulated period of time.

«x. Allcomponents of the project shall be completéd within specified time limits and
the resources and outputs and outcomes are to be ensured as envisaged in the
approved project. Completion Report shall be submitted to NMCG on
completion of the project.

x. Any additional component relevant for’ project or any component require

_modification or deletion, may be added or modified or deleted as lhe case may
be, only with the prior approval of the Competent Authority.

wi. Staffs that may be employed for preparation, execution or operation of the
project by the EA are not to be trealed as employees of the SPMG/ NMCG. The
deployment of such staff at the time of completion or termination of the project

vill not be the concern or responsibility of the SPMG/ NMCG.

wi.  Optimal utilization of the assets relating to the project and created under Ganga
Action Plan or any other Central/ State Plan shall also be ensured by the SPMG/
EA/ULB, )

xii,  All data, records, documents and material related to the project shall be stored
properly and catalogued by the SPMG/ EA for reference and retrieval including

~ fegular uploading/ disclosure/ updating of such data on website.

wiv.  The State/ SPMG/ EA shall ensure that all provisions of the RTI Act 2005 are
adhered to as far as informalion pertaining to the project is concerned

v, The State/ SPMG/ ULB shall ensure that public is informed in the State/ city of

Agra regarding implementation of the project and soliciting their co-operation

‘and views as applicable. .

For the provisions made under IEC aclivities, the EA/SPMG shall make suitable

arrangements with Nagar Nigam, Agra for executing the 'Communication and

Q@.«; @a’\/"{ae 8of13
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Public Outreach’ programme under its supervision towards sensitizalion of
people for abatement of pollution and conservation of nver Yamuna.
ovi. Conditions/ commiments indicated in this Approval. Execulive Commitiee
Memorandum, Minutes and other documents including those 1o be fulfiled
before finalizing the bid documenl(s) shall be strictly adhered ta in the project
implementation and managehenl. The SPMG will ensure fulfillment of such
conditions befora finalizing the bid(s) by the EA. Copies of EC Memorandum.
Minutes, appraisal reports, observations and other related documents are

already circulated

‘Nagar Nigam, Agra’ i.e. ‘Municipal Corporation of Agra’ shall be the Urban

ion
commitment 1o ownership,

xavit.
Local body (ULB) responsible for ensufing nt
commitment to reforms for sustainable O & M, and community involvement
20 The releasae of funds is subject to the following terms and conditions:-

3.1 Annual Plan and Procurement Plan:

The Annual Plan and yearly Procurement Plan shall be prepared by the month of
ear for the next financial year as per the provisions made in the

November every y
NGRBA Programme framework and submitted by the EA / SPMG to the NMCG

for necessary approval and budget allocations.
The EA / SPMG shall furnish to the NMCG annually a report of its work within three

months from the closing of the respective financial year.

=

22 Financial Aspects:
The EA / SPMG/ ULB shall take all necessary legal and executive measures to
ensure adequate resources available for operation & maintenance of the assets

created under the Project to fulfill its mandate.
The EA / SPMG is not permitted to seek or utilize funds for the same purpose from
any other organization (Government, semi-Government, autonomous or private)

without prior approval of the compelent authority.
= The sanctioned amount should be spent exclusively thereon as per the scope of

-

L8
the project and within the stipulated lime. For carrying forward any work(s)/
activities beyond the specified time limit prior approyal of the NMCG should be
obtained. _

w Itis the responsibility of the SPMG/ EA/ ULB lo ensure that the assets are

exclusively used for the purpose for which the grant is sanctioned and to maintain

the assets and their records properly.
Al the assets acquired/created out of the grants shall not be disposed of,

encumbered, or utilized for any purpose other than that for which sanctioned
without prior approval of the Government.

i Q™
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sl
— 2.3 Audit:
‘
— i, The Complrolier & Auditor General of India (the External Auditor) at his discretion
’ —.shall have the right.of access to the project. related documents and books of
& accounts (if. applicable) of the SPMG/ EA for the purpose of Audit.
~d i. ~ The project related documents and books of accounts (if applicable) of the grantee,
3 relating to this grant, shall be open to Audit by the Internal Aot ol ha BA 7
——— SPMG and the External Auditor. ‘

The overall auditing arrangements to cover both periodical internal and annual
external audit of projec[ shall be ensured as per the 'Financial Management

Manual (FMM)' of the NGRBA Programme framework.

.

AL

s
il
= 2.4 Flow of Funds:
C;,: i In accordance with the concession agreement, under Hybrid Annuity based G
mode, 40% of the project capital cost after adjustment for change in price indices,

will be paid in instaliments as and when the Construction milestones are achieved
as per the construction plan submitted by the concessionaire. Balance 80% of the

[

= -

o capital cost with applicable interest on balance outstanding as per concession
Gl agreement will be paid over the Concession Period of 15 years along with, power
- charges and Operation & Maintenance (O & M) charges. The concessionaire is
v P enlitled to receive quarterly payments of Annuity, Power charges and O & M

charges during the concession period. While power charges are treated as pass-
through (reimbursable on actual basis), the O & M charges shall be adjusted for
variation in price indices as per concession agreement.

Funds for the project implementation will be released by GOI/NMCG in suitable
installments and in accordance with the provisions of Concession Agreement
through an Escrow Account opened by NMCG for the purpose. NMCG, Project
Executing Agency (UPJN), the Concessionaire and the Escrow Bank shall enter
into-an Escrow Agreement as per the provisions of Concession Agreement.
Deposits and withdrawals from the Escrow account shall be in accordance with the
provisions of the Escrow Agreement and the Concession Agreement only.

NMCG will deposit and maintain in theé Escrow Account, a Minimum Escrow
Balance as per the provisions of the Concession Agreement.

During the construction period, the Project Executing Agency shall issue certificate
of payment to the Escrow Bank on achievement of construction milestones by the
Concessionaire in accordance wilh the provisions of Concession Agreement.
During O & M period the Payment Certificate shall be issued by the Project
Executing Agency to the Escrow Bank on achievement of Key Performance

. lﬁdlcators as per the provisions of the Concession Agreement.
" Escrow Bank will release payments to the Concessionaire upon the receipt of the

" ?aymen.( certificate issued by the project Execuling Agency.
- The project Executing Agency / SPMG shall furnish to NMCG, a monthly report
"‘h°""i"9 progress of work and payment made thereupon along with a copy of the
Pa‘fment Certificate issued to the Escrow Bank during construction and O & M

A,
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vit.  On compleli
detailed rﬁm;n 0:1conslruction !_ha project Execuling Agency/SPMG shall submit a
and balance rt on the Completion Cost, total payments made during construction
period. Completion Cost reckoned to be paid as Annuity during the O & M

i ;
2'5:::;%;”""‘ of Monthly and Quarterly Physical Progress Report {(MPPR |

3

The Monthly physical Progress Reports (MPPRs) shall be submitted by the S day
of every monyp, regularly by the EA to the SPMG and by the 10" day of every month
regularly by he SPMG to the NMCG. The Quarterly Physical Progress Repons
(QPPRs) sha) pe submitted to the State Ganga/Yamuna Coungil and NMCG within
30 days from ine end of each quarter. .
developed by the EA in consultation with

The MPPRS n standard format, to be
SPMG, shall pe signed by at least two designated officers of the EA, one of whom

| be Chief Boject Coordinator, UPJN and also by at least two designated officers
ne of whom will be the Programme / Project Director.
will indicate her/ his name and designation in full in capital

AARRAN

Cwil
of the SPMG, o

: i w The signing Qfﬁcers' ; ; . :
i letters and affix official seal under the signature. While MPPR submitied by fax will
§ i pe acceptabln for commencement of processing the case, ink-signed MPPR must
’= follow by Post. '
S | o iv. Consistency hetween physical progress and expenditure shall be maintained and
-‘llh- reasons for substantial variations i.e., more than 10% shall be appraopriately
§ explained against each item. -
' 2.6 Submission of Accounting and Financial Reports (AFR) by the EA:

~

onthly ‘Accounting and Financial reports (AFRs)' by the 10"
ant documents and materials as per the ‘Financial

of the NGRBA programme framework after
O™ day of every month

The EA shall furnish m
day of every rmonth with all relev
Management Manual (FMM)'
commencement of the project to the SPMG and by the 2
regularly by the SPMG to the NMCG.

i The "Accounting and Financial Report (AFRY in standard format, to be developed

by the EAin consultation with SPMG shall be signed and stamped by the Head of

the Accounts Department and Head of the QOrganization, UPJN.
= The name and designation of the officers "signing the AFR shall be clearly
mentioned in full and in capital letters. While AFR submitted by fax will be

acceptable for commencement of processing the case, ink-signed AFR must follow

L

g

A%

IR

\

.._.
e
T

b

&= -

by Post.
e EA shall submit the followings to the SPMG/NMCG:

As part of the AFR, th
Invoices of suppliers/ contractors against which online payment instructions issued

by the EA in the previous month. '
A list of invoices received and not paid during the previous month.

Alist of contracts signed during the previous month. )
Page 11 0f 13
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i. ng}i:z::eﬂy Utilization Certificates (UCs) in the prescribed format (GFR 19A &
B Mg be_: furnished by the EA lo the SPMG / NM’(;G in respect of grant-in-aid

; uring the various quarters wilthin 30 days {ro
signed and stamped by the Head of the OrganiZation.
Department and field level functionary at execuliye €n

Investigator, as applicable.

m the end of quarter, duly
Head of the Accounls
gineer level ! Principal

i’

€

 A— 2.7 Submisslon of Utilization Cortificates (UCs): s
e

c—

o

s

2.8 Inspection and Monitoring:
shall wpsure close monitoring and

The 'Uttar Pradesh State Ganga Council
and ajso monitor implementation

evaluation of progress of the project,
erformance of the EA.

The EA/ SPMG shall ensure appointment of agency (jes) for third party inspection
(TP) evaluation of the project strictly as per letler No. A-12012/2/2010-NRCD-II
dated 16" September, 2010. The EA shall submit cypies of the TP Reports along
with their responses/comments to the NMCG. Releases of funds will be subject to
compliance of TPl reports. ’

City level Citizen's Monitoring Committees (CMC) shall be constituted in the Agra
city to serve as a transparency mechanism on fow of project / Programme related
information to citizens and key stakeholders and to garner their feedback on
project | Programme processes, as described in the NGRBA Programme
i framework. Social audit will be conducted by the CMC as per the provisions of the

NGRBA Programme framework. -
NMCG may depute any person to visit the
p its work and accounts of EA / SPMG. Full
. EA to the persons deputed for inspection.

i ~me and cost overrun leading to delay inim
serious concern by the Central Government an

=1

EA/SPMG for the purpose of monitoring
co-opergation shall be provided by the

plementation of projects is viewed with
d ag per instructions contained in

___f Cabinet Secretary's D.O. letter No. 261/1/10/2000.Cabinet, dated June 4, 2001
o read with Planning Commission's D.O. letter No. 0-14015/2/98-PAMD, dated
NGRBA website/ ‘Project Monitoring' for details),

— 19.08.1998 (kindly visit
project must be carried qut from time to time so as 1o

o - mandatory review of the

g assess the expenditure trend and time schedule of the project and appropriate
- action against those responsible for delgy shall be taken, in accordance with the
1. . instructions.

B Y. The Director General, NMCG may monitor overall progress of project periodically

from time to time. . g
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Annexure - 111 {Implementation Schedule)

S 5
&

.20

Fiyes

QiTazT

19, O 205 2021

1 Issue of IFD for S&lcction of Contractor R
2 | Pre-bid meeting, Issue of Querries Reply/ Addendumy Corrigendum,
Opening of Bid
3 | Evaluation of Bid, Submission of Tid 1o NMCG/WB, Compliance of the ] T
observation of NMCG/WB on Big Evaluation Repont |

4 Award of Contract 10 successful Biddor SR S e T ""-—----ﬂ-*——{“_
5 Mobilization by Contracior ‘ S R N R et T ————— ]
8 Si:;ev by the contractor Tt

7 Submussion of Designs, Drawings, datasheots & their agﬂt;\-al I e D N
8 Construction of primary units e T TTTT———
9 Construction of Secondary units . i

10 Chlorination Jank, Sludge Sump, Doging Tank B i

11 Erection of E&M items . ' :

12 Building tems of STP

13 Rcr{ovalioh/ﬂehahilllaxion of existing SPS | .
14 Construction of new SPS ;

15 Installation of EIM equipments in SPS

16 Laying of rising main

17 Constructio:a?iehablli:ation of nala tapping arrangements

18 | Laying of Gravity main
19 HT/LT Power connection for SPS/STP l
20 Commissioning & Trial Run ! L

Qe -
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Annexure — 111 (Implementation Schedule) 8é 2
Agra Sewerage (3« D wovks)

Issue of IFB for Selection of Contractor

B

b 2019 B ey 520200 2021 )
{Q1|a2la3laq4 3

Q1 )Q2ia3|ed4|ailaz

Spa

.Pre-bid meeting, Issue of Querries Reply/ Addendum/ Corrigendum,

Opening of Bid

3 Evaluation of Bid, Submission of Bid to NMCG/W8, Compliance of the ;
observation of NMCG/WB on Bid Evaluation Report |

4 ] Award of Contract to successful Bidder ‘ [

5 Maobilization by Contractor T

6 | Survey by the contractor 1

7 2 Submission of Designs, Drawings, datasheets & their approval | 1

8 | Construction of primary units ol .

8 | Construction of Secondary units

10 Chlcrination Tank, Sludge Sump, Doging Tank

n Erection of E&M items

12 Building !tems of STP

13 Renovation/Rehabilitation of existing SPS

14 | Construction of new SPS |

15 | installation of E/M equipments in SPS

16 Laying of rising main

17 Construction/rehabilitation of nala tapping arrangements

18 Laying of Gravity main

19 HT/LT Power connection for SPS/STP

20 Commissioning & Trial Run
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(0] e OLLUTION CO OL UNIT, U.P. JAL NIGAM. AG
QFFICE QF THE PROJECT MANAGER, YAMUNA POLLUTION CONTROL UNIT, U.P. JAL NIGAM, AGRA
BAR CHART FOR SEWER NETWORK IN WESTERN ZONE OF AGRA CITY
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(VIIl) as per item no. 2 (iii) g>

(1x') It was informed by the in-charge CPCB. Agra that standard regarding
Glass Industries have been revised by MoEF&CC, Govt of India vide notification
dated 22.032018. It should ‘be ensured that enterprises are complying with the
standard fixed in this regard. ‘

(Action-UPPCB)

(x)  The issue of expansion of Mathura Refinery is under consideration of

MoEF&CC, Gouvt. of India. . -

(Action—MoEF-&CC)
)

Agenda ltem no. 3

Doing away of Ad-hoo Moratorium in TTZ regarding-

Air Quality in the periphery of Taj Mahal is required to be improved. Municipal
Corporation should take desired'action to improve air quality around Taj Mahal under
Smart City plan. Effective steps will be required to be taken for mitigation of dust in
the atmosphere during construction work in accofdance with the notification issued
byMoEF&CC, Govt. of India. The action plan forwarded by UPPCB should be
implemented effectively.Main roads of the city should be properly cleaned/sweeped.
During the construction of roads water sprinkling must be done and route where
there 'is excessive dust water sprinkling should be carried out. Industries/Units
established prior to 08.09.2016 demanding gas supply based cln their coal based .
capacity may be granted permission by TTZ Authority. It was further submitted that
the ad-hoc moratoriumshould be limited to expagsion and establishment of air
polluting indostries. There may be no objection to ‘grant permission 1O industries
which are non air polluting in nature at the same time permission should not be
granted to the industries which faif under air polluting category. There are some units
which generate sewage discharge and sclentific advice Is necessary for adverse
effects therefrom. On this basis ad-hoc moratorium can be lifted from certain specific
industries based on scientific evidences, CPCB should identify the industries which
have been classified in ambient gir list within 15 days. It was informed tSy the
Chairman. CPCB that an expert committee will examine the industries which do not
impact air pollution; so that ad-hoc moratorium could be lifted from such industries.

The said committeeshould submit its report within one and half month. it was
'

0
e s
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Suggest
2d by the Chairman. CPCB lo carry out study around Taj Mahal during two

Seas ;
ONSTe summer and winter.
(Action~- UPPCBICPCB!’TTZ Authority)
Agenda Item No. 4 )

Es
Establishing of 15 MW Waste to Enerqy Plant- 3

It was informed by Municipal Commissioner, Agra that waste to energy plant under

solid waste management is proposed to be established in AQra. PPA has been done

with UP Power Corporation Ltd. to sale them 13 MW electricity generaled from 750

MT waste in the city In the megting held on TTZ Authority, 9ermissionfclearance to

the plant in question has been granted with the condition ta obtain approval fromthe
MoEF&CC, Gowt. of India in this regard. it was directed that only guidelines will be
issued by MoEF&CC and according to which no objection may be issued BY Tz
Authority. ¥

{(Action- MoEF &CCITTZ Authority)

Agenda ltem No.5& 6

3 :
Granting permission to M/s Leela Hotel and Resort Ltd. for Hotel and M/s Nyati
Health & Care Pvt. Ltd, for hospital- These issues where not discussed by the

committee.

Agenda Item No.7

As per item no. 2 (iii)

A end}a Item No. 8 »

Allocation of funds for TTZ Pollution (Prevention and Control) Authorlty for

staff and infrastructure-

it was informed in the meeting that for staff and infrastructure in TiZ Authority,
Department of Environment, U. P. Govt. have been requested to gonsent 40 percent
of the calculated amount as state contribution, but 50 far no consent has been

providad by the State aaministration in this regard, which is creating nindrance in its

smooth functioning. Thars is no staff in TTZ Authority. For the successful functioning

of TTZ Authority, services of spacialist, scientist 2tC. are necessary. It was directed

that service of spaciahist/scienist be made available by CPCB for the next & months.
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which help in ab
May

atement of pollution.

be resolved quickly. Thereafler

these treatment plants like waste to

Plant and similar facilities
associated with release or :

Energy

air emissions
may be considered in down-wind
directions of the city based on wind-

rose diagrams.

Deployment of trained manpower and
capacity building or existing staff may
be undertaken so that all projects can be

executed at the earliest.

The work is likely to be implemented
through U.P. Jal Nigam, which is a\
specialized agency for water & sewerage
works. A team of well trained &
experienced staff is available with U.P.
Jal Nigam which is responsible to

execute the project with in time limit.

B

Project Manager

P
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(vill) as per item no. 2 (jii)

uxi It was informed by the in-charge CPCB, Agra that standard regarding
Glass Industries have been revised by MoEF&CC, Govt of india vide nolification
dated 22.03.2018. It should ’be ensured that enterprises are complying with the ‘
standard fixed in this regard. L

(Action-UPPCB)

(x)  The issue of expansion of Mathura Refinery is under consideration of
MoEF&CC, Govt. of India.
(Action-MoEF&CC)

J
Agenda ltem no. 3

Doing away of Ad-hoo Moratorium in TTZ regarding-

Air Quality in the periphery of Taj Mahal is required to be improved. Municipal

Corporation should take de.sired'action to improve air quality around Taj Mahal under

Smart City plan. Effective steps will be required to be taken for mitigation of dust in

the atmosphere during construction work in acco}dance with the notification issued

byMoEF&CC, Govt. of India. The action plan forwarded by UPPCB should be

implemented effectively.Main roads of the city should be properly cleanedisv;eeped.

During the construction of roads water sprinkling must be done and route where
there is excessive dust water sprinkling should be carried out. Industries/Units
established prior to 08.09.2016 demanding gas supply based an their coal based
capacity may be granted permission by TTZ Authority. it was further submitted that
the ad-noc morateriumshould be limited to expangion and establishment of air
polluting indostries. There may be no objection to'grant permission to industries
which are non air polluting in nature at the same time permission should not be
granted to the industries which fall under air polluting category. There are some units
which generate sewage discharge and sclentific advice Is necessary for adverse
effects therefrom. On this basis ad-hoc moratorium can be lifted from certain specific
industries based on scientific evidences, CPCB should identify the industries which
have been classified in ambient air list within 15 days. It was informed t;y the
Chairman, CPCB that an expert committee will examine the industries which do not
impact air pollution; so that ad-hoc moratorium could be lifted from such industries.

The said committeeshould submit its report within one and half month. It was
: 4
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Chairman, CPCB to carry out study around Taj Mahal during

Seag o
ansie Stimmer and winter, ¢
(Action- UPPGBI’CPCBHTZ Authority)
Agenda ttem no. 4 ‘
Establishing of 15 mw Waste to Enerqgy Plant- 3

It was informed by Municipal Commissioner, Agra that waste to energy plant under

solid waste management is proposed to be established in Agra. PPA has been done

with UP Power Corporation Ltd. to sale them 15 MW electricity generated from 750

MT waste in the city In the megting held on TTZ Authority, 9ermlssion!c1earance to

the plant In question has been granted with the condition to obtain approval fromthe
MoEF&CC, Govt. of India in this regard. It was directed that only guidelines wil be
issued by MoEFACC and according to which no objection may be issued by TTZ
Authority. .

(Action- MoEF &ccrrTZ'Authoﬂty)

Agenda ltem No.5 & 6

: :
Granting permission to M/s Leela Hotel and Resort Ltd. for Hotel and M/s Nyat
Health & Care P4t Ltd, for hospital- These issues where not discussed by the
committee.

Agenda !tem No. 7

As per item no. 2 (iii)

Agenda [tem No. 8 .
Allocation of funds for TTZ Pollution (Prevention and Control) Authority for

staff and inirastructure-

It was informed in the meeting that for staff and infrastructure in T7Z Authonty,

Depazrtmant of Environment, U. P. Govt. have been requested to gonsent 40 percent
of me'cal.c'_!ia:ed smount as state contribution, but so far no consent has been
providad by the State aaministration in this regard, which is creating nindrance in its
smooth functioning There is no staff in TTZ Authority. For the successful functioning
of TTZ Authority, Services of specialist, scientist etc. are necessary. It was directed

that szrvicz of spaciahstsciendst be made available by CPCB for the next 6 months.
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COURT NO.2 SECTION PIL-W i}j}{;

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

ITEM NO.802

1.A. Nos.172361, 172378 and 172379 of 2019 in Writ petition(s)

(civil) No.13381/1984
petitioner(s)

M.C. MEHTA
VERSUS

UNION OF INDIA & ORS. Respondent(s)

019 These applications were mentioned today.

pate @ 19-07-2

CORAM :
R. JUSTICE S.A. BOBDE

HON'BLE M
HON'BLE MR. JUSTICE B.R. GAVAI

counsel for the parties

Mr. Sanjay Upadhyay, Adv. (mentioned by)
Ms. Mayuri Raghuvanshi, AOR
Mr. Salik shafique, Adv.

Mr. Vijay panjwani, AOR

? unsel the Court made the following

UPON hearing the cO
ORDER

on 31.07.2019 before

As prayed for, list these applications

the appropriate Bench.

(INDU KUMARI POKHRIYAL)

(SANJAY KUMAR-II)
COURT MASTER (SH) 4MmﬂL . ASSISTANT, REGISTRAR




ITEM NO.1

@

1

COURT NO.3
2 S
SUPREME COURT o0F 1 " ECTION PIL.y

RECORD OF PROCEEDINGS

writ Petition (C) No0.13381/1984

M.C. MEHTA

UNION OF INDIA & ORS.

VERSUS

(IN RE:  TAJ TRAPEZIUM ZONE

(1) IA NO. 69657/2018 (APPLN.

COURT BY

(2) IA NO. 470/2008(APPLNS.

PERSON)

(3) IA NO. 478/2008 (APPLN.

PERSON)

(4) IA NO. 479/2008 (APPLN,

PERSON)

(5) IA NO. 480/2008 (APPLN.

PERSON)

(6) IA NO. 481/2008
IN-PERSON)

(APPLNS.

“ONLY"” IN W.P.

(C) NO.13381/1984

FOR DIRECTIONS FILED BY

FOR DIRECTIONS FILED BY

<\

DIA

Petitioner(s)

Respondent (s)

ARISING OUT OF NOTE SUBMITTED 1IN

PETITIONER-IN-PERSON)
PETITIONER-IN-

PETITIONER-IN-

FOR DIRECTIONS FILED BY PETITIONER-IN-
FOR DIRECTIONS FILED BY PETITIONER-IN-

FOR DIRECTIONS FILED BY PETITIONER-

ARE LISTED TODAY.

Date : 13-02-2019 This petition was called on for hearing today.

CORAM
HON'BLE MR.

HON'BLE MR,

Counsel for the parties

JUSTICE S.A. BOBDE
HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
JUSTICE DEEPAK GUPTA

Mr.
Ms.
Mr.
Mr,

Mr.

Mr.
Mr.

Mr.
Ms.
Mr.
Ms.
Mr.
Ms .

Mr.

Mr.

ANS Nadkarni, ASG
suhasini Sen, Adv.
D.L. Chidananda, Adv.
G.S. Makker, AOR

A.D.N. Rao, Adv.

Ajit Kumar sinha, Sr.
Ashwarya sinha, AOR

Adv
ANS Nadkarni, .
Ruchi Kohli, Adv,

R. Bala, Adv.
srishti mishra, Adv,

Raj pahadur, Adv,
Anil Katiyar, AOR

M.K. Maroria, AOR

kamlendra Mishra, AOR

Adv.

Scanned by CamScanner



Mr.

Mr.

Mr.

Mr.

Mr.

Mrs.

Mr.
Mr.
Mr.
Mr.
Dr.
Mr.
Mr.
Mr.

Mr.
Ms,

M/S.

Mr.
Mr.
Ms.
Mr.
Mr.
Mr.

Mrl
Mr.
Dr.
Ms.
Mr.

Ms.

Ms.

Mrs.

€

Sanjay Parikh, AOR
Sudhir Kulshreshtha, AOR
Vijay Panjwani, AOR
Manoj Swarup, AOR
Annam D. N, Rao, AOR
Suchitra Atul Chitale, AOR
Shiv Prakash Pandey, AOR
Ajay K. Agrawal, AOR
Rajiv Tyagi, AOR
Prashant Kumar, AOR
(mrs. ) Vipin Gupta, AOR
Nikhil Goel, AOR
Vishwajit Singh, AOR
Abhimanyu Mahajan, Adv.
E. C. Agrawala, AOR
Anubha Goel, Adv.

Lawyer S Knit & Co, AOR
Tushar Mehti, Sr. Adv. SG
Raghvendra Singh AG,
Aishwarya Bhati, AAG
Rajiv Kumar Dubey, Adv.
Ashutosh Kumar Sharma, Adv.
Kamlendra Mishra, AOR
Gurmeet Singh Makker, AOR
Ankur Prakash, AOR
Monika Gussain, AOR
Manpreet Kaur Bhalla, Adv.

C. Solamon, Adv.

Aparna Bha@, Adv.
Joshita Pal, Adv.

Rachna Gupta, AOR
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1.A; No.160194/2018 in WP(C) No0.13381/1984

The applicant filed this application for impleadment in the
writ petition being WP(C) No0.13381/1984 and seeking specific
direction/modification of this Court’s order dated 22.3.2018 for
construction and air traffic etc., at lNew Civil Enclave, Agra
Airport on the advice of Ministry of Environment and Forest (MoEF).

At this stage we cannot permit the same because nobody has
examined the impact of constructing New Civil Enclave at the Agra
Airport on the Taj Mahal. Let this aspect be examined by the MoEF
as well as the Central Pollution Control Board and the report may
be submitted within four weeks.

List the instant application after four weeks.

I.A. N0s.575-576, 577, 46594-46595, 51269/2017 & 19749, 97081,
136682, 153409, 170514, 181267/2018 in WP(C) No.13381 of 1984

On being mentioned by Mr. S. wasim A. Qadri, learned counsel

appearing for the applicant(s), list these interlocutory

pplications after four weeks.

(SANJAY KUMAR-II) (INDU KUMARI POKHRIYAL)
COURT MASTER (SH) w“ ASSISTANT REGISTRAR
sl sag
Feda [aum, TR FHM™
IR
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